"~ GUWAHATIBENCH iy
GUWAHATI-OS e
(DESTRUCTION OF RECORD RULES, 1990)
1. ordersSﬁeet...;,.........94-'-,-;.&4"4 ..... pg(to?.v -
2. Judgmcnt/ Order dtd%r/@awﬁ@?gktogwww &//
3. Juc | ... Received from H.C/Supreme Court ;- |
4. OArveeererrernensnrins S RL AT eessannenn Pg....[. ................ tO...Z.:.C}. ...........
T ol 7 8 Pgeiivreisnenirnsisan: 170 TN posrraseness
-7 V(o SRR e Pgorvensnisssssrsssssses Ounmmmusnssssssssss
WS ................................................... o7 OO t0Lwieussureternenes
............................................. Pgto
................................................... 3-SR RPPPPN (o FIPPPTPPITTTSTIIIE
................................. Pgto
- 11.Mér_ho'o’fAppe‘arancc..,.....;'.;'..'.; ..... Nevrereereones revesiiveissenioriirisessreraenes
. "'12.:‘Ai»‘idi_tional'Afﬁdavit ....... veeeres | ...... - ............... .
‘ 13, Written ATGUINENES . .vvovveevessreserssessssosessorsesrtssssessassssssssssessissssssissssnss |
. ‘,14-.:Amér’1dem‘er‘1t.Replyby Réépondénts..v....,.....‘. resssasssivessaiossssbessaisseags

15, Amendment Reply filed by the Applicant

'. SN\

CENTRAL ADMINISTRATIVE TRIBUNAL

16. Counter Rep'ly '

A N

SECTIO} OFFICER (Judl)




»

'e for Apphcamt(s) M

| Ar/\ M. V&ﬂuwéc
te for Respondent(s) C_(/, C. C .

FORM NO. 4

(See Rule 42) e N

n The Central Administrative Tnhlmai
GUWAHATI BENCH : GUWAHATI

ORDER SHEET

R. D

APPLICATION NO. YL OFBE2 oYU

"nx(s) L &C Cﬁ

VS ~

dent(s) %Mu»\ d/zf 3»\}4% ﬂ"" @4
A W

’ [

Notes of the Registry Date ‘ Ordér of the Tribunal
23.10.2060 Present: (Hon'ble Mr Justice D.N.
S : |
. ‘? : . Ch:owdhury, 'Vice-Chairman
i'wis application is i ‘ |
form bu't nu‘t/im:;? E The hssue relates to postlng of
Cond IlC)ln Pet:tion is an offlcer. The applicant is presently
filed / nbt }ﬁlf’d C F. working as Superintendent,
for Rs.|50/  dcposited i . |
| . — Archaeologist under the respondent
vide IPO/B{’ No, 523745 Nos.l, 2 and 3 Office Order dated
Dated... 2,1'/10/2&’@ 0S.1, an . By ice rder ate
' i

Dy, Reglstre .
\ g%ww

3.;1.1998, Annexure A/2, the applicant was
tfjansferred to Guwahati Circle as
Sl:fperintendent, Archaeologist from New Delhi
where he was posted as Project Director,

anarak and Officer on Spec1al Duty. On

: cémpletion of his tenure in the North Eastern

" Region, the applicant made representation to

the respondent No.2 requesting for his
tfansfer and posting in any of his choice
statlons, namely Bhubaneshwar, Calcutta, Patna
or Hyderabad in terms of .the Government of
Indla,pollcy laid down in 0.M.No.20014/3/83-
E.IV dated 14.12.1983. To this effect the
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Notes of the Registry

Date |

’fﬁfn%)rder of the Tribunal

A g lonate st L

Z . ;v'" I “23.10.200&)‘ .

: applicant;f submitted representations dated

T
)

21.6. 2000 and 27.9.2000. While things rested a
such, the 1mpugned order dated 25.9.2000,
Annexure A/7, was 1ssued by the Director

(Administration) posting the respondent No.4,

:”Shri Syed Jamal Hasan as | Superintendent,

"Archaeologist, Guwahati Circle vice the

applicant who is transferredpand-posted;in the
same capacity in the Office of the S.A.,
A.S.I., Excavatlon Branch, Nagpur agalnst a

Vacant post. Hence the present appllcatlon.

Mr J.L. Sarkar, learned counsel for the
applicant submitted {‘that ‘the® ‘.M. ': ddted
14.12.1983 has its own meaning and on
completlon of his tenure in the North Eastern
Reglon it was incumbent on the part of the
respondents to consider the case of the
applicant for posting him in any of the

stations of his choice. The learned counsel

| submitted that the _respondents acted in a most

arbltrary and dlscrlmlnatory manner by posting
him - in  Nagpur overlooking his genuine -

grievance.

i
i

Mr B.S.f Basumatary, learnedr»{Addl.
C.G. é S., on the ‘other hand, has submitted
that ! the guidelines issued by the Government
of Ihdla are there for the réspondents to act
as far as practicable and the Department
always emphas1ses on giving effect to the

gu1del1nes as' far as practlcable. Mr

ﬁBasumatary also submitted that the guidelines

are 3only guidelines and have no statutory
force. The gquidelines reflect the policy of
the authorlty which are meant to be adhered to
and on good and sufficient reason there may be
some departure therefrom. The materials placed
before the Tribunal did not show any such
conslderation.

; Considering all the aspects of the
| matter, I am of the view that the ends of

justice would be met if a direction is issued
\
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23.10.200&
to the applicant to make fresh representation
| to the respondent authority narrating his
! ﬁ grievances and also claiming the benefit of
| % the O.M. dated 14.12.1983. Accordingly the
| I / .
[ ‘applicant is directed to make
‘ } representation within three weeks from today
20,/br?4nﬁ o | .Hb'efore the Director, Archaeological Survey of |
" T = ’Cﬁ?‘ India. If such representation is made within
- : / 2 CLL
Cepy|d) 'L" , /:: the time specified the respondents
: La~t 7o SR
Iy bees consider the same as per law and pass a
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such

shall

[
reasoned order thereof.

Till the aforesaid exercise is

“'completed the operation of the impugned order

Annexure A/7,
the post held by the

dated 25.9.2000,

far

shall remain

suspended SO

applicant is concerned.

With the above direction the

‘application is disposed of.

Vice-Chairman



AN

Notes of the Registry

Date

Order of the Tribunal




b

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

i)

rr;mu

: iﬁﬁm uf'w?'r
Ceatrsl Idmlmatraﬂn Tr‘ibunal

i

T

GUWAHATI BENCH, GUWAHATI

(A application under Section 19 of the Central Administrative Tribunal Act, 1985)

ngmal Application No. . z L{ é ...of 2000.

Shri G.C.Chauley
e ’“mw ......Applicant.
- W'Bhﬁti 3ench |
. i " c’w -Vs-
i The Union of India & Others
j :
: ......Respondents.
INDEX
. -
; Sl.no Particulars Page no.
. 1. Application 1-9
| 2. Verification 10
- 3. Annexure A; - :
4, ~_Annexure A, 13- 1y
i 5. Annexure Az : 1§~ sy
* 6. Annexure Ay l6-20 »
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L 8. Annexure Ag 22 .
w 9. Annexure Ay 273
10. Annexure Ag 24
11. Annexure Ay 18- 29
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.
of receipt by post: M. PrTha K
Re quisition No. CD:. M. Pathak)
i | Advocate
SiénaMe of the Registrar: Date: 21,10.2000
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BE EN:

Shri Gopal Chandra Chauley,

S/o- Late Dasarathi Chouley,

aged about 55 years, resident of village Chandrapur, P.O.
Bagnan, District- Howrah (West Bengal), now residing at
Panjabari, Guwahati- 781037.

-And-

. Union of India,

Represented by the Secretary to the Govt. of India,
Department of Culture,

Ministry of Cultural Affairs and Youth Services,
Shastri Bhawan, New Delhs-1.

. Director General,

Archeological Survey of India,
Janpath, New Delhi-110011.

. Shri Satya Pal,

Director (Administration),
Office of the Director General,
Archeological Survey of India,
Janpath, New Delhi-11.

. Shri Syed Jamal Hasan,

Office of the Superintendiﬁg Archeologist,
Archeological Survey of India,

Lucknow Circle.

Lucknow-226018.
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3 5. Shri L.S.Rao,

| ' Office of the Superintending Archeologist,
- Archeological Survey of India,
Bhubaneshwar Circle,

Bhubaneshwar.

............. Respondents.

DETAILS OF THE APPLICATION:

. iParti 0 inst which this application is made:

This application is made against the impugned office order No.191/2000-ADM.1 "
issued under F.No. 2-5/98 — Adm.I dated 25.9.2000 thereby transferring the applicant
I from Guwahati to Nagpur, while his representation dated 21.6.2000 and reminder
dated 27.9. 2000 were pending disposal by the respondents. The applicant has a right to
get his transfer to one of his choice stations under the Office Memo. No. 20014/ 3/ 83-
|EIV dated 14.12.83 issued by the Govemment of India, Ministry of Finance,

Department of Expenditure.

{Jurisdiction of the Tribunal:
The applicant declares that the subject matter of the application is withia the

jurisdiction of the Hon’ble Tribunal.

.. Limitation:

| The applicant further declares that the application is within the limitation prescribed
: un_der section 21 of the Administrative Tribunal Act, 1985.

\

. | Pacts of the case:

41 That your applicant is a citizen of India being permanent :re&dent of Vﬂlage :
Chandrapur, P.O. Bagnan, District Howrah, West Bengal, and presentlyi _

' residing at Panjabari, Guwahati 781037. Your applicant is working as the - .
‘Superintending archeologist at Guwahati under the Respondent No.1, 2 and 3: '
Therefore, the applicant is entitled to all protection under the Constitution of

* India and any other law, rules framed thereunder.
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4.3

4.4

; 0

That the Respondents No. 1 to 3 are the State and the authorities and the
Respondent no. 4 and 5 ate the private respondents. The sespondent No.4 has
been ordered to be promoted and posted at Guwahati in place of the applicant
while the Respondent No. 5 has been promoted and posted at the same station
at Bhubaneshwar, It is to be mentioned here that the applicant had acquired a
right to be posted at Bhubaneshwar as he opted for his posting at

Bhubaneshwar.

That the applicant was promoted and posted as Superintending Archeologist
with effect from 16.8.85 at Bhubaneshwar, where he worked upto 29.8.97.
Thereafter, he was transferred and posted at New Delhi as Projeet Director,
Konarak, and Officer on Special Duty (OSD). This was done vide Office
Order No. F.3-12/97-Adm.I dated 1.8.97. The applicant worked at New Delhi
from 1.9.97 to 16.4.98, when he was again transferred to Guwahati Circle at
Guwahati as Superintending Archeologist where he joined with effect from
17.4.98. This was done Vide Office Order No. F.3-12/97-Adm.I dated 3.4.98.
After his joining aft Guwahati, the Applicant had to face setious threat to his
life and property, from the antisocial elements and extremists. Inspite of such
hostile situation, the applicant could manage to complete his various project
works successfully and submitted his reports to the respondents No.1,2 and 3.
Considering the sincere services and experience of the applicant, the
Respondent No.3 had issued a certificate of appreciation vide D.O. letter No.
PA/D(Adm)/Misc/98 dated 10.7.98. The applicant has completed 31 years of

service in the department.

The copy of the said Office Order dated
1.8.97, 3.4.98 and certificate dated 10.7.98
are annexed hereto as Annexure A,, A,
and A, respectively.

That the Government of India, Ministry of Finance (department of
Expenditure) vide Office Memo No. 20014/3/83-E-IV dated 14.12.83 made
some special provisions applicable to civilian employees posted in the States
and Union Territories of North Eastern Region as a measure for improvement
of conditions of service. This was done with the objective to attract and retain
the services of competent Officers for service in the North East, the area
being inaccessible and difficult terrain. This Office Memorandum is 2
Presidential order having the force of law. Amongst other, the sad Office
Memorandum has provided for fixed tenure posting. The said provisions are

quoted below:
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“There will be a fixed tenure of posting of three years at a
time for officers with service of ten years or less and of two
years at a time for Officers with more then ten years of
service. Period of leave, training etc. in excess of 15 days per
year will be excluded in counting the tenure period of 2/3
years. Officers on completion of fixed tenure of service

mentioned above may be considered for posting to a station
of their choice as far as possible.”

In addition to posting to choice station, such Officers who completed .the tenure
in the North Eastern region are also given some extra weightage like Central
Deputation, training abroad, promotion in cadre post and a special entry in the
C.R. This applicant has been working continuously at Guwahati since 17.4.98
and has completed about 2 years and 6 months in the North Eastern region.

Hence, he is entitled to be posted at a station of his choice as a matter of right.

The copy of the said Office Memo. dated
14.12.83 is annexed as Annexed as Annexure A,.

That the applicant on completion of his tenure of 2 years in tee North Eastern
region, made a representation to the competent authority, Respondent No.2,
on 21.6.2000 and thereby requested to transfer and post him in any of his
choice stations, namely: Bhubaneshwar, Calcutta, Patna or Hyderabad. The
said representation was sent to the Respondents No.2 vide forwarding letter

No. SA/ASI/GC-2000-751 dated 21.6.2000. but the Respondent No. 2 and 3

did not take any step nor gave any reply to the said representation and the
same is still pending disposal.

As the Respondent No.2 and 3 maintained silence over the 21.6.2000
representation submitted by the applicant, the applicant once again, submitted
another representation on 27.9.2000 addressed to the respondent No.2
through speed post. Moreover, to ensure receipt of the said representation, the
applicant again sent the copies of the representations dated 27.9.2000 and
21,6.2000 through fax on 30.9.2000. By the representation dated 27.9.2000, the
applicant again reasserted the fact that he has completed the tenure posting in

the North Eastern region and now he is entitled to be transferred and posted

anywhere in his places of choice, namely: Calcutta, Patna, Hyderabad or
Bhubaneshwar. The applicant also asserted that his wife being an acute patient

. r . . . . .
of diabetes and connected hea}t ailment, for which his care and attention is

very much necessary for her.

The copies of the representations dated
21.6.2000 and 27.9.2000 are annexed as
Annexure A; and A, respectively.



That while the representations were pending consideration and disposal, the
respondent No.3 has issued the impugned transfer order vide Office order
No0.191/2000-Adm.I and communicated vide letter F.No0.2-5/98-Adm.I dated
25.9.2000 (which was received by the applicant on 30.9.2000 in the evening).
“According to the said impugned order, the applicant has been transferred to
Nagpur and the Respondent No. 4 has been posted by transfer on promotion in
place of the applicant. On the other hand, the applicant applied for hss posting in a
station of choice as a right accrued on him and exercised options, amongst other
places to Bhubaneshwar also. But the Respondent No.2 and 3, in complete
disregard to his pending representation and fequest have transferred him to a far
distant place (Nagpur), whereas they have promoted and posted the respondent

No.5 in the same station at Bhubaneshwar.

Moreover it is surprising to note that the transfer order of the applicant is very
much ill-intended and vitiated with malafide as his transfer is made  ‘with
immediate effect in public interest’ and that too with a direction to hand over

charge to his subordinate officer. Apparently, the impugned order is nothing but

an order of promotion and posting of the Respondent No. 4 and 5, where as the -

applicant, who is a very senior officer in the rank of Superintending Archeologist,
instead of being considered favorably under the provisions of the O.M. dated
14.12.83, has been transferred to another station with complete disregard to his
request and right accrued under the said O.M. dated 14.12.83.

The copy of the impugned transfer order
dated 25.9.2000 (received on 31.9.2000) is
annexed as Annexure A,

That the impugned transfer order is also bad for affecting it in the mid academic
session. The youngest son of the applicant is pursuing studies in diploma course of
computer application at Guwahati. The session has started from September 2000
for six months and is scheduled to be over by the end of February 200§. The

 daughter of the applicant is also doing her M.A. course in the Utkal University in

Orrisa.

The copy of the money receipt issued by
the National Institute of Computer
Management, Guwahati is annexed as
Annexure A,

s



48  Thatitis also well known to the Respondent No. 2 and 3 that this applicant is also
a diabetic patent and he is also suffering from piles for which he underwent
surgerical operation. Under these circumstances, if he is transferred to a far distant
place like Nagpu, his life would be miserable and it would be very difficult to
manage his family at 3/4 places with so much of bad health for himself and his
wife. The applicant craves the leave of this Hon’ble Court to allow him to rely
upon and produce such documents relating to ailment of his wife and for himself

during the course of the hearing of the case.

49  ‘That a writ petition was filed in this Hon’ble High Coutt as there was no Bench
" available of the Central Administrative Tribunal, Guwahati Bench since 29.9.2000
upto 17.10.2000 due to long vacation. The Hon’ble Gauhati High Court was
pleased to pass an interim order and on the said writ petition, vide W.P.(c) No.
5716/2000 on 3.10.2000 and suspended the impugned order dated 25.9.2000 for a

petiod of three weeks and also transferred the said writ petition to this Hon’ble
Tribunal. Accordingly, this application has been made in this Hon’ble Tribunal for

proper adjudication in the matter.

410 ‘That the applicant is still working as the Superintending Archeclogist in the
' Guwahati Circle uptill now and he is entitled to continue by virtue of the order of
suspension of the impugned transfer order dated 25.9.2000 upto 24.10.2000. If the
said impugned order is not further stayed/ suspended, the applicant would be
relieved of his duties from Guwahati and be forced to join at Nagpus, which is not
his station of choice as applied for. If it is allowed to happen, the applicant will
suffer irreparable loss and injury. Therefore, the applicant prays that ill his
representations are disposed of and or his transfer order is modified to transfer the
applicant to any of his choice stations, the impugned transfer order may be
suspended or stayed. Moreover, even if the impugned transfer order is modified
and the applicant is transferred to his station of choice, the applicant may be
allowed to continue at Guwahati, upto February 2001, when the academic session

of his son would be over.

A copy of the said order dated 3.10.2000 is
annexed as Annexure A,

5. Grounds for relief with legal provisions:

%, La. e,wwl%t



5.1

5.2

53 .

5.4

For that the denial of benefit under the Government of India Office Memo.
No. 20014/3/83-E.IV dated 14.12.83 to the applicant and non-consideration
and non-disposal of the representations dated 21.6.2000 and 27.9.2000 is
prima facie illegal and arbitracy and hence the impugned transfer order dated
25.9.2000 to the extent of the transfer of the abplicant is liable to be set aside

and quashed.

For that the law relating to transfer is well settled by the Apex Court; as no

Court or Tribunal shall interfere with such transfer order unless s;J,ch order 1d
vitiated with malafide, violation of statutory rules. All matters regarding
personal difficulties/problems are to be taken up with the departmental
authorities for consideration. But in the instant case, the impugned transfer
order has been issued with clear malafide action of the respondent No.2 and 3,
particularly the Respondent No.3 who knows well about the applicant when
the representations were pending with him, more so on the face of the Office
Memo. dated 14.12.83. Therefore, the impinged order is vitiated as it is
intentionally made to be with immediate effect and with directions to hand
over charge to a subordinate officer, although there is no such urgency or
exigency apparent on the face of the order. Moreover, the Respondent No.3
has issued the order in contravention of the terms and conditions of the
Office Memo. dated 14.12.83, which has the force of law. The applicant
acquired a right to get his transfer to a place of choice and accordingly
submitted representation naming the stations of choice but the respondent
No.2 and 3 has denied the same right to the applicant. Hence it is a fit case in
which this Hon’ble High Court would be pleased to exercise its jurisdiction.

For that the reliever of the applicant, namely Sri. K. Lorduswamy, Deputy
S.A., who is on leave and 1s expected to resume duty by 3.10.2000 is very likely
to demand handing over of charge from the applicant and the applicant
apprehends to be relived to by 3.10.2000 itself.

For that the applicant has a sight to get his transfer to the station of his choice
in terms of the aforesaid Office Memo. dated 14.12.83 and on the basis of his
representations dated 21.6.2000 and 27.9.2000. Under such circumstances,
while the said representations are pending, the impugned order dated
25.9.2000 is illegal, arbitrary and vitiated with malafide. The impugned order
being issued without disposal of then representations amounts to violation of
principles of natural justice and administrative fairplay. The applicant also has
the right of legitimate expectation, which has been denied to him. The

A Qoo
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applicant deserves reward under Office Memo. dated 14.12.83 but instead got

punishment in the form of transfer to Nagpur.
55  For that the applicant demanded justice that has been denied to him.

5.6 For that the applicant states that there is no other alternative and efficacious
remedy available and the relief prayed for, if granted, shall be just, proper
and adequate.

5.7  For that this petition has been made bonafide and for the ends of justice.

b Details of the remedies exhausted:

The applicant declares that he has exhausted all the remedies available t6 him and there

is no alternative remedy available to him.

Matter not pending before any other Court; etc.

The applicant declaces that he as petitioner had filed 2 writ petition in the Hon’ble
Gauhati High Court, vide W.P.() No. 5716/2000 and the said writ petition was
disposed of and transferred to this Hon’ble Tribunal by an order passed on 3.10.2000.
The applicant further declares that he has not filed previously any application, writ
petition (other than W.P.(c) No. 5716/2000 ) or suit regarding the grievances in respect
of which this application is made before any other Court or any other Bench of the
Tribunal or any other authority nor any such application, writ pefition of suit 1S
pending before any of them. It is further stated that the applicant has submitted his
representations on 21.6.2000 and 27.9.2000, seeking his transfer to his choice station
under the provisions of O.M. dated 14.12.83 and the same are peading, whereas, the
impugned order dated 25.9.2000 has been issued  without disposal of those

representations.

Relief sought for:

Under the facts and circumstances stated above, the applicant most respectfully prays
that the instant application be admitted, records be called for and after hearing the
parties on the cause or causes that may be shown and on perusal of the records, be

pleased to grant the following relief’s to the applicant:

Clsy
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/81  To direct the respondent No. 1, 2 and 3 to cancel or modify the impugned

transfer order dated 25.9.2000 (Annexure A;) only to the extent of transfer of \
the applicant from Guwahati to Nagpur;

" 82  To dispose of the representations dated 21.6.2000 and 27.9.2000 submitted by

9,

the applicant under the provisions of the Officc Memo dated 14.12.83
(Annexure A,) and transfer him to any of the stations of choice, namely, ()

Bhubaneshwar, (ii) Calcutta, (iii) Patna or (iv) Hydétabad;

83  To allow the applicant to continue at Guwahati upto the month of February,

2001, when the academic session of his son at Guwahati will be over; in case

the applicant’s request to transfer him to his station of choice is considered

favorably by the respondents;

8.4  Cost of the application;

8.5  Any other relief/ reliefs to which the applicant is entitled to under then facts

and circumstances and the law and as deem fit and proper.

Interim orders prayed for:
Pending disposal of this application, the applicant prays for an interim order to stay ot

suspend the operation of the impugned transfer order dated 25.9.2000 (Annexure A;)

and to allow the applicant to continue at Guwahati during the pendency of the case.

1}0 Particulars of Bank/ Postal order in respect of the application fees:

@ No.oflPO: & 503745

) Name of the issuing Post Office: Head Post Office, Guwahati
(i)  Date of issue of IPO: 2l.-lo 2000
Gv)  Post Office at which payable: {—3 wuy ek’

i
11 Details of Index:

1
i

An index in duplicate containing the details of the documents to be relied upon is

enclosed.



..
.
N

made in Paragraphs .'/.3.;.{(

The Registrar, _CAT,
Guwahati Bench.

\ do heréby verify and

10

VERIFICATION

A

i I Shei Gopal Chandra Chauley, S/o. Late Dasarathi Chauley, aged about 55 years,
at present working as the Superintending Archeologist, Guwahati Circle, Guwahati,
state  that the statements made in

: paragraphs?, 633% 8529 are true to my knowledge and belief and those

(e 418

S (S 140577)- 7.8 (34 €1 ) 1024

eing matters of records are true to my le

advice and I have not suppressed any material facts.

|
!3 . And I sign this verification on this Z%ﬂ day of October, 2000 at Guwahati.

O

SIGNATURE OF THE APPLIC
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., This is to certify that Dr.G.C.Chauley, M.A. Ph.D., Diploma
in ' Archaeology and Diploma in Museology, presently working as
Superintending Archaeologist, Guwahatl Circle ‘joined the Survey
as |Curator in 1970 and worked in Archaeological Museum, Helebid
in |[Karnataka, Archaeological Museum Nalanda and Bodhgaya and
has undertaken re-organistional works there. He joined the
Group 'A' service in the Archaeological Survey of 1India as
Dy (Superintending Archaeologist in January 1978 and was posted
inEBangalore Circle where he remained upto 14 July, 1980.

; He was posted to Velha Goa as Dy.SA Museums, Western Regilon,
Velha Goa as Head of the western region Museums Branch w..e.f.
July 15, 12980 and continued up to August 1985.

! He has organised Archaeological Museum 0ld Goa and Lothal in
Gujarat. Subsequently he was selected by uPSsC as
suptdg.Archaeologist and posted in Bhubaneshwar as S.A. and Head
of Office of the Circle w.e.f. 16 August, 1985 to August, 1997.

| He has total 13 years of experience in the Museums Branch of
ASI and has experiences in organising Museums and exhibitions,
excavations and explorations, and conservation of monuments. e
was responsible for deplastering and conservation of Lortd ‘ l
Jagantath Temple at Puri and successfully completed the project.

P He was Project Director for Konark also from August 1997 to
April 1998. :

© lle has conducted excavations at Lalitagiri and brought to
light ‘the relic casket and monastic complexes etc. In the 28
years of service, he has gained 15 years of archaeological and
administrative experience in responsible capacities and 13 years
of experience in Museums which 1is more than the prescribed

experience by the UPSC for the post of Director  General,
National Museum. ‘

He has published over -40 research articles. One book on

Farly Buddhist Art of India and his book on Art & Architecture
of Nalanda is in the Press.

I wish him all success in hié future.
(L A Cluner ..
'i ) .- ( satya Pal )
' (SAXYYXA PAL)

] ‘ Digemtte (Adman.) i
,b [, . . Atchacelegical Survey of India
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notual. oxpenditure ircurred vy the gevornmnt wepvant will be

admisalbles '

{

; (vitl) Jeining T4, with leave ¢

| In 0as0 of govermment ootvanbm'proocodiﬁq on leave
from a place pL poctitg in Morth-Eastern peglen, the period £
rravel in ¢xcesas of tw? days from tha station of posting te out~
- side that ra 1om will pe treatcd as jeihinq-time. - The aame
a@ngeacinn,ﬂ 11 Iy samigoible en return frem leave,

‘1 (1x) LEaYR T5aveh nggogﬂuion\ 1

! A Government gervant whe 1puves hls (nmil{ ponind 3:
thao eld du statipn P anothax peleoted PLnod of rcaidena? an

hag nat avd led of the pransfer cravelling ullawenoe‘fOt the £ ami e~
1y will hava the gptiénato‘avnil ef the exinting Leave pravel cen-
cesslon of lournoy te hemc rey onge lu @ bleck period of 2 Yerrir
or|in licw horesf, facillity of trxavel for nimgelf e A yent
fr@m,the,nt&thn of p@ﬂtingiin~th¢'North East te his Tome tewn €F

plnc&'whdro”tﬁm,fémilXOLS residing and in ndditien the faollity

for the fomtly (vestr ¥
children only! aleH ta travel once 8 rear tO vioit thqﬁcmployeﬂ
st the.atatisn of pnaﬁina in the north Eansterd nagien. In QABET

. the eptivm iy for the latidT alternative. the ownst ef rravel for
the iﬁitial,diausncol(coo 1n o/ 160" 1Y) will net' be
officert o . ‘ : .

OEfignre arawing pay of Ru.2250/~ Or above,,‘ana'their

feCs, 3pOUsE mud two dupaudent onildren (upte 18 yeaxs
). will he allowed alrotravel. bete

i

familden,
for bDeyy Bnu 24 years %ox glris
WeeTT: ImphalfﬁiWchﬁr’&Qﬂrtaln and Caleutta and vice-wersd, while

_ g v , ,
pgrferminq fournel’d mennlonsd in the pxecodinQ'pnraqrnph;

T (%) ggild:ﬂg ﬁﬂuég&iOn pllewpncy /HothLESubsigx}

L " where. L0% nhildren d¢ pot. acoampany the governmnt ,
dervnnt. to the North-Lantern reglen, childaren RElucntion Allewnalce

* upto alanss 11 wirl e acidenible in respect of'chixa;en-atudying
at tha Jast stncien of posting of the cripleyees Gonucxned or ANy
ether ota%ien where the children rcnido,_wlt\\hut any xost
af Py Acawn 35y Calw qovcrnmcuc pexvhnts 1f ' cnildren studying 1in
‘suhnolo are put in hastels ot the jast station of posting or BRY
ether pLaEisN: ?he‘Gavurnmﬂnt seyvont concimed will be qlven

noseel subsldy witnout other'rnstricciéns-.. ‘ oD
~Con'ca.-.-5n~. %}0‘7
e
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The Diresctor Genersl | 46217“54““1 - /Lgr
Arochaeological Survey of India '
* Janpath, New Dalhi,

To,

i

‘Subse Chelcest Place of Posting as per O.M. 2001&/?83 B IV
dt. 14/12/1983= reg.
}

Madan,

I have completed my Two Years Tenure in GUwahatl
Circle on 16 th April & achived record progress in Conser-
vation (report submitted to you 1999-2000) inspite of pro-
valing unrest & extortion etc, i

As per above O.M.of 14/12/1883 I am ontitled to b
get poating in place of my choice in cage I am considered Lo
transfer from Guwahati. I bag to subtmit following place of
my choice viz. (i) Bhulmeshwar Circle (i1) Caloutta Cirole’
(111)Patna 01rola or Hyderabad Circle.

This is tor your kind inrormation“and hbeeasary aci;

Yours faithfully

— -'____‘__.,...k__.@U\/#l Z A / 91 ’

( Gs Co Chauley
207




. . ) . <O L t
- = 5 847 #
| f N b /‘l//'/’g//¢(" 7?(2'(’""/(,(‘) ,5 o

: - Governmient of India i :

' ‘ Archacological Survey of lidia AW"M" Az
Guwahati Circle = o

Ambari, Guwahati - |

; ‘ L 2#f9fzen

! To, S

E The I')i‘rcc{ténrwac-f'l-lg(f)al. : ) \

; Archacological Survey of India

' Janpath, New Deihij - | |

Subj : Request for Transfer to place of choice asper
’ O.M.No. 20014/283 “E IV Dated.. 14-12-1983.

Madam, "

[have the honour to inforni you that I was tran
order No. F-3-12/97-Adm - | offi
Guwahati be

stered from New Delhi to Guwaliati vide
ce order No. 77/98 Adm - 1. D1, 3¢d April and joined
ing an obedient & dutiful public servant on 17-4-1998. Aficr my restiaption of

duty at Guwahati | am «discharging my dutics with all sincerity and devotion inspite
adversities and the local condilions a

office memo dt. 14-12-1983,

Rt

of the
part from the difficult conditions as emphasised in the

' That Madam 1 have 4u|réady completed 2 years 6 months service

in the North-Last Region und I am now entitled to be
also be noted that Lhave not availed :
during my tenure in the
July 2000.

ol my tenure posting |
posted at a station of my choice. It TTH
any such leave or training more than 15 days at a streteh
North-East Except my E.L. for about a month from 26th june to 25th

i e it also mentioned here that my wile is a serious patient of Diabet & acqute hear

patient, my presence is very much necessary for her proper care & treatment also.

Therefore | being ‘the senior most S.A. with 31 years

application for your kind consideration for effecting my (ran
given below.

service in my credit, place (his
sfer to the place-of my choice s

(1) Calcutta circlc.. (2) Patna Circle (3) Hyderabad Circle, (4) Bhub

ancshwar Ciil'clc.
, For kind & sympathetic consideration of my casc | shall

remain cver grateful o you.

With profound regards,

- . ; Yours Failhfully it
N8 My nednes bedalion ppok : | '
\ . . . ) -,J
Yo ‘,\-.5‘(4}\, \!\(LQ, "H'\ Ml 6]_}"\ “— ' . @AVM‘Q
Dither WO QA//V Q‘J/C)Q ~Quop-T161

b O (:wxa& A L e Chaute) cﬁ";
t b o b@

L % B
| WPV of?
i

— : . C/ '
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'Tg",pﬂg\\a . ' Goverrment of India g
Sy N N\ s ﬂ Archaeological Survey of India ,y\.
‘ <% K ' ~ Janpath, New Del hi-110011,

i
4
i .
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H
1
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Dated: 25-09,2000 &
i PRe T

OFFICE ORDER NO, 191/2000~-ADM. I

v

"On the recommendation of Departmental Promotion Committee
Group' A' Gazetted), the president is pleased to appoint the followh

‘Deputy Superintending Archaeologist ( General Central Service Group'

- Gazetted) in the pay scale of Rs.8000-13,500/~ to the post of
" Superintending Archaeologist in the pay scale of peél0,000-15,200/=
. in the Archaeological Survey of India on promotion basis in order o:

. seniority with immediate effect from the date of theixr actual

assumption of charge of the post, They are posted at the places
shown against their' name on promotion, until further orders :-

_ _Place of posts £

S1,No, Name = fe e preseht———....__on_Promotion Remaxk -
1, Shri L.S. Rao S.A, (I/c), Bhubaneswar  Agains:
—_— ' Bhubaneswar Circle vacant

‘ _ ‘ Circle 7"" - post,
2. Shri Syed Jamal Hasan Y O/o S.A., | “0O/0 S.A,, . Nice S
o . : *Lucknow Guwahati G.C,Gh
= Circle, Circle, lay, S.

A . who is

trans{

ed as

In case the Promotion is acceptable, to the concerned of fici:
they should convey their uncénditional acceptance to the directorat:
with in one week from the date of issue of this ofdér failing whicr
it will be presumed that they are not interested in their promotion
and as such 'theiir case of prométieh té the post in question will no-
be considered during the next one year, '

: Shri'GJJ. Chaulay,  Superintending Archaeologist, ASTapt o
Guwahati Circle is hereby posted. to the O/o S,A., A.S.I., Excavatio:

. Branch, Nagpur against a vacant post with ;mmediate effect In puEli\

interest, _ |
*Hindi version will follow - C:X::ZAA:}

‘ | - ( satya Pal ) ..
, Direc tor(Administration )
Copy to : - o

1. Shri L.S.Rao, S.A,(I/c), Bhubaneswar Circle.
2. Shri Syed Jamal Hasan, Deputy S.,A., Luckhow Gircle,

3> Shri G,C, Chaulay, S.A., Guwahati Circle is directed to 'hand ove.

the charge of Shri K, Losrdu Swamy, DY. S.A., and proceed to Na¢
to take charge of the O/o S.A., Excavation Branch, Nagpur,

4,y S.A., AS.I., Lucknow Circle is requested to relieve Shri Syed
Jamal Hasan,.

5, PS/.PA to DG/ADG/Dir(Adm)/All Direc tors/Dy.Dir,(A/C) .

6. PS/PA to Secretary(Culture)/JS(M), Depti. of Culture, Shastri

Bhawan, New Delhi, .
Pay and Accounts Office, A,S.I., New Delhi/Hyderabad. >>
411 Officers/Sections at Hqrs, Office, New Delhi, :

All Archaeological, Offices, k§vA;’

6.Dy.Diru(OL), Hqrs. Office, for hindi versio lgg;eg
11,0ffice QOrder file/Guard file, k{)(‘;j ig
' éﬁq;»ohovhzf/'



NATIONAL INSTITUTE OF

COMPUTER & MANAGEMENT

Govt. fiegd. Educalional Society under Societies Registration Act. XXl of 1860 ( Regd.No.732 ).
Alsa Regd. under H.R.D {N.Y.K}, Govt. of India

Branch :

éNo. NICM /

an
79«

_—'d““m""—__-—u—m_———-————

Ree cwed wzlh ihanks.from Mr./Mrs/Ms. ..c..eeve... ceesensberaesenes

‘H UL

...................................

ll C. L\(\ LCI

Particulars

Conifitents™ ~~ -

- -~-An‘10unt

Govt. Reglstered Educaiie
Soclety.
Also
Reglstered under Miﬂ fabay
HRD{NYK), Govt. of Km-« :

Admission fcm o

Oevr e

Montlily fees

4

Ltbm.j{,/ Jees

;

Re-examination fees

Late fine |

Transfer fees (BT/CI)

/
[ -
!

i

Ot/w: 3

/

TOTAL

DHeetoen

5;{{):(* ”\ ......... \.‘-.S-.':-;);.;';.\,-f'.'ff‘.f..'(. ........ S r:) ...... (ronereneses T mgest N&Mﬁ&%“ o
o)

mluﬂ:mmnwmmn-———-—l—-—ﬂ--—--——-

i
Br. Manager

-

ohiector

For NICM

t

- Wﬁ%

Compuiet
& Mm&ﬁ@m =
Educatiomn i *

L__-M»“Norﬁﬁa ﬁ’«axm
West Zooe : Guwahati

© : 91-0361-332147, E-Hafl : nicin@intyn.
75 0 '\'\f\’\r/{ fis
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-And-

[ ' IN THE MATTER OF:
Shri Gopal Chandra Chauley, -
' é/o- Ldte Dasarathi;Chouley,
aged about " 55 years, fresident of village
Chandsapur, P.O. Bagnan, District- Howrah (West

Bengal), now residing at Panjabari, Guwahati-
781037.

o Petitioner

: - . Union of India,

.. Represented by the Secretary 1o the Govt. of India,

‘ ‘ ' Department of Culture,

‘ f ‘ Ministry of Cultural Aflairs and Youth Services, v
: ~ ' Shastri Bhawan, New Delhi-1. |

2. Dircctor General,
; : Archeological Survey of India,
Janpath, New Delhi-110011.

3 | : 3. Shdi Satya Pal,
: ' Director (Admiristration),

OfTice of the Director General,

'y ‘ Archcological Survey of India,
z 1 .
i Janpath, New Dclhi-11,
" . 4. Shri Syed Jamal Hasan,
‘ I‘ ” - . . .
Lo Office of the Superintending Archeologist,
' o
'./,‘.!/.’)(" jpi“ 4 ¢ -
: ,’,'x'.& W e '

zﬁrwr’"”’“""""""

b }} _"t_%‘s&‘.g{d , A
- " '.‘ b [
N N-’%f’ o) ‘}'
{




3/ DU e i m e b e acmema

) . : — 09 - ] w :: .

b | :
! . Archeological Survey oflndi;, .
' / f Lucknow Circle.

Lucknow-226018, ' : ;

. 5. Shii L.S.Rao,

Office of the Superintending Archeologist,
§ Archéological Survey of l‘ndia,
Bhubaneshwar Circle, ’ : '

]

Bhubaneshwar.
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L U s S PTUDUAL EY S 1
~ ) CRRRE . TN _-—"'-.'.\.m_.-&-m-r—y..a.o,‘,w“___‘:“m,,_,_v "i {I
i3.10.2000 , BEFORE Iy
. P , THE HON'BLE MR,JUSTICE JN SARMA, (
] R . Heard Mr.RP Sharma, learned i
< . N i . — - o— s i
. i '
« f counsel for petitioner, |
! : i . A
' : ' : P Let the records be called for, *%

« Let a rule issue calling upon

‘ L]
'

the ﬁespondentp to show cause"as,to cause

o as to why a writ should not be issued
. : . |
I

as prayed forsand/or why such further .
I

[
| or other orders should not be passed as

' : x ] ‘ .
g to thiis court may seem fit and proper. v
}
i

. i
i .o ! Mr, KRTMAHANI A Lramed] 06SC .
' I - Accepts notice on behalf of respondents i
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‘his akt is taken.up in view of the fact

hat as|on today the Tribunal is not

vailable inasmuch as the.viae Chairman is
n~leav%.This matter shall stand transferred

© Ho TriL nal at Gu ahatt for a period of 3 weeks

rom. tocaV,the order dated 25.9.2000 shall
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